CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

N0.1992/2002 & M.A.No.1632/2002
.N0.1993/2002
.N0.1994/2002
.No.1995/2002 & M.A.N0.1633/2002
NO.1996/2002 & M.A.N0.1634/2002
N0.1997/2002 & M.A.No.1635/2002
N0.1998/2002 & M.A.N0.1636/2002
N0 .1999/2002
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Wednesday, this the 3lst day of July, 2002

Hon’ble Shri Justice Ashok agarwal, Chairman

Hon’ble Shri S.A.T. Rizvi, Member (&)

0.A.No.1992/2002

1.

-

D

4.

(By

e

Jaimon Joseph,

Son of late Mr. G.T.Joseph,
R/o HoMo.135, E-18/135,
Saector-3%,

Lo

Rohini-&5.

Ms.Chandra Kala,
D/ 3hri R.S.Rawat,
Feso Flat Mo, 1401,
Gulabi Bagh,
Delhi~110007.

Vihas Massy,
s Ewran MCQ&VN

H ho 7u, Pockut II Sector 21,
Rohini, Oslhi-g8h.

Bharat Bhushan Sharma,

s/0 Shri B.R.3harma,

RAo HoNo. 8, Flat MNo.56,
Sector-14é, Rohini, Delhi-8%.

Satish Malik,
/0 Dava Kishan,
Clo Dava Kighan, Qtr. No.Z2,
Type-B, BJIRM Hogpital,
Jahangirpuri, Celhi.

< .Bpplicants

dvocats: Shri S.K.3inha)

WU S

Directorate of Health Services,
Government of NCT of Delhi,
Through its Oirector, Karkardoma,
Delhi.

Oelhi Selection Service Board,
Through its Secyef S amEnt
sarkardoma, Delhi.

Dr.B.S.anbedkar Hospital,
Through its mMedical %uperlntendentu
Bector-4, Rohinl, Mew Delhi.
< Respondents



0.A.No.1993/2002

Raniit Ranjan,
con of Shri Ramabatar pd. Singh,

C/o Kewal RKumar Khanna,
Mouse No.40l, PFocket-I1,

Paschimpuril, bMew Delhi~%3. .
...Applicant

(By advocate: Shri S.K.5inha)
Mersus

1. Directorate of Health Services,
Govaernment of NCT of Delhi,
Through its Director, Karkardoma,
Delhi. co

. Delhi Selection service Board,
Through its - Seerthmry - T
Karkardoma, Delhl.

0N

Or.B.8.Anbedikar Mospital,
Through 1ts Madical suparintendent,
sector-6, Rohini, New Delhi.

0.A0.N0.1994/2002

Vijay Kumar Yadaw,

g/0 shri Raj singh, Yadav,
R/o H.MNo.D-7,

sector=-6, Rohini

Mew Rohini-85.

(By Advocate: shri 5.K.8inha)
Yarsus

1. oirectorate of Health Services,
Government of MOT of Delhi,
Through its Dirsctor, Karkardoma .
Delhi.

Delhi Selection service Board.
Through its Sespelay.n ¢ o ufdentis
Karkardoma, Delhi. )

. Or.B.5.Anbedkar Hospital,
Through its Maedical superintendent,
sactar-6, Rohini, Mew Delhi.

L Respondeants

0A_1995/2002

1. Saheb 3ingh hlawat
S/ Karan Singh
RAa Village -~ Begumpur
Delhi-110041.

- Mohan Lal
s/ Shril tan Chandra
R/ House No. F-2/195
Seotor—11
Rohini, Delhi-85%.

N

L LRespondents

.. .Applicant.
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3. Ram Dhiral

S/0 Shri Shiv Pujan
R/o House Mo. R2/C-30
Yishtit Garden

Naw D2lhi-1100185.

“on

{By advocate: Shri 8.K.Zinha)
Yersus

1. Oirectorate of Health Services
Government of NCT of Delhi
Through its Director
karkardoma, Delhi.

2. Delhi Selection Service Board
Through its Secretary
Rarkardoma, Delhil.

z. Dr. B.S.ambedkar Hospital

Through its Medical Supsrintendent
Sector-%$, Rohini, New Delhi.

Applicants

..... FRespondents

0A._1996/2002

1. Paras Nath
S/o Ram Ganesh
RAo House Mo, K524,

Mangolpuri
D lhi-~1100835,

h3

Mohd. Hasim

a/¢ Mohmood Mian
RAo C/o Dr.d.M.Khan
Bakhtawarpur
Delhi~110036.

5. Purshootam Kumar
S/0 Late Shri Devi Ram Sharma
C/o Om Prakash Sharma
RS0 Block-D, 1201, Jahangirpuri
Delhi~110033.

4., " Ravindra Kumar Joshi
3/0 Shri B.L.Joshi
R/Ao House Mo. E-221
Choudhary Fateh Singh Marg
Maew Usmanpur
Delhi~110053.

wow Applicants

(By Adwocate: Shri S.K.3%inha)

VYersus
1. Directorate of Health Serwvices

Govarnment of MNMCT of Uelhi
Through its Director, Karkardoma
Delhi. ‘

i Delhi Selection Service Board
Through its Secretary
Karkardoma, Delhi.
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3. Or. B.S.Aambedkar Hospital
Through its Medical Superintendent
B3ector-$, Rohini, New Delhi.

wv v Respondents.

0A_No. 1997/2002

1. Ms. Yimlesh Triwvedi
Wife of Ashish Trivedi
R0 House MNo.E-19/14
Sector~3

Rohini-11008%,

Z. Ms . Aradhana Bholla
D/o shri 8.8.Bhallas
R0 Mouse No. G-83
Patel @partment
Sector-13, Rohini
Delhi~-11008%5,

A Ravi Edwin

570 Shri Edwin
Rio House No. 418
Block -
Sector-19
Rohini-11008%

4, Lalit Sharma
370 Shri B.D.Sharma
Mause No. C-43%, HIL Town
Ship Mew Moti Magar
Meaw Delhi-110015.
wuwa  MApplicants
(By Advocate: Shri S.K.8inha) '

Versus

1. Directorate of Health Services
Governmaent . of NCT of Delhi
Through its Director
barkardoma, Delhi.

z. Delhi Selection Service Board
Through its Sscretary
karkardoma, Delhi.

A Dr. B.S.ambedkar HMospital

Through its Medical Superintendent
Sector-$, Rohinil, MNew Delhi.

...... Raspondents
OA_No. 1998/2007

1. Bnil Wuamar Yohanan
S/0 Shri M.G.Yohanan
House No.UU-163/C
Pitampura
Delhi-110034 .,

e Nefasat ali

Clo fAzimul Hacg
R/o House No. 33/22,
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/
f Rajpur Road
?/ Meaw Dellhi-110054.
3. Ma. Divva Goel
OD/0 Shri aAashok Kumar Goel
R/c Flat Mo. 88
Plot No.24/3
Bhagiva Laxmi apartments
Saector—9
Rohini, Delhi-8%.
4 . Mg . Bini Joseph
Do Shri K.V.Joseph
RS0 HMouse Moo 219-B, LIG Flat
Focket E
GTE Enclave
Delhi~110095.
, B anil Mathur, /o0
Lo R/ic Willage & P.O.Karala,

CSacaghta) Delhi~110081.

(By fodvocate: Shri S.K.Sinha)

Yersus

1. Directorate of Health Services
Government of MNCT of Delhi
Through its Oirector
Karkardoma, Delhi.

2. Delhi Selection Service Board
Through i1ts Secretary

Karkardoma, Delhi.

. Dr. B.S.Aambedkar Hospital

e fBpplicants

Through its Medical Superintendent

Sector-6, Rohini, New Delhi.

woroM oMo

0A_N0.1999/2002

1. Surinder RKumar Sharma
S/ Shri S.C.Sharma
C/o Shri Narendra Kumar Sharma
R0 House No.dv
Reserve Bank Colony, R.K.Puram
Flesw Delhi.

Reséondents

e Applicant.

(By Advocate: Shri S.K.Sinha)
Yersus

1. Directorate of Health Services
Hovernmaent of NCT of Delhi
Through its Director
Kaorkardoma, Delhi.

Z. Delhi Selection Service Board
Through its Secretary
Rarkardoma, Delhi.
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Or. B.%.ankbedkar Hospital

Through its Medical Superintendent
sector~6, Rohini, New Delhi.
S Raespondents
ORDER (ORAL)

sShri Justice Ashok Agarwal:

ME Mo.1632/2002 in OA No. 1992/2002 and MA Nos.
1633 to 1636 of 2002 in 0A Nos.1995 to 1998 of 2002 for

joining together in a single application are allowed.

2. applicants: in the present 0As were appointed in

nt capacitiss in  the Directorate of Health

—+
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1

Services, Govt. of NCT of Delhi on contract basis for &

period of 89 days or till regular incumbents dsg.e

appointed, whichever is earller. By an Office
Memo ranadum dated 25.7.2002 at Annexure A-2, all
paramedical staff/staff HNurses, who were initially

appointed on contract basis for 89 days, are directed to
submit thekrequest for extension at least one month in
advance duly recommended by the Head of the Department
concerned, so  that their request for extension can be
processed by the competent authority. Counsel appearing
on behalf of the applicants has submitted  that
applicants have continued to perform their duties

uninterruptedly

]

ince their initiai appeintment on
1%.7.2001. No  steps havé beean Eaken to make -regular
appointments on  the posts. - Applicants, in the
circumstances, apprehend - that their serviceé will be
discontinued based on the aforesaid office order. Hex
has placed reliance on an order passed by tha Tribunal
on  12.7.200%2 in  Of MNos.3L1l, 3113, 3114 and 3123 f

ACXS
001, wharein onl similar to the ones which are
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épplicable to e applicants heresin, following

directions have beern issued:-

(1) Respondents are directed that in the
event of appointing candidates on
regular basis to the post of OTT, the
claims  of the applicants herein far
the said post should be considered.
While considering the same, their
gxpariancs of service already
rendered should be taken into account
and propsr weightage should be given
to the SAME . Similarly age
relaxation should also be considered
to  the extent of the service they
have put  in so far as OTT from the
date of their initial appointment.

-, Till  regular appointments are made,
applicants’® services should not be
terminated. :

(1i) Respondents to make payments of the
salary as admissible to regular OTT
cdue to the applicants within a period
of two weeks from the date of receipt
ol & copy of this order, if not

calready pald. The applicants will be

e titled to  future pay  on the
principle of squal pay for equal work
at par with regular emplovees.

(iii) Recoveries made from the salary of

the applicants shall be refunded to
them immediately.

% foccording to the learned counsel, applicants, in

terms  of  the aforesalid order, are entitled to be paid
the pay scale payable to the posts occupied by them on
contract basis. They are also entitled to be con&idaréd
for appointment on  regular basis in  the avant of
respondents  choosing  to make appointments  on regular
basis. According to him, if one has regard to the true
spirit of the order, services of the applicants are
liable to be continued till regular appointments are
made:
4, Maving regard to the aforestated case made out

by the applicants and the submissions advanced by their

B e e e e P
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counsel, we find that interests of justice will be dulw

met by dizsposing of these OAks at this Vary stage even

without issue of notices with a direction to the
r@spondeﬁts to treat the present OARs as repreéentations
submitted by the applicants for the reliefs claimed
therein  and to pass a detailed, reasoned and speaking
order  thereon. This be done expeditiously and within 3
period of three months from the date of service of a
Capy  of  this order. Pending passing of‘the orders as
P the directions contained hereinaboveu respondents
Will refrain fraom discmntinuing the services of  the
applicants . In other Words, applicants will be
permitted to  continue to  perform their duties and
functions as on date till the passing of the aforesaid

orderd. We direct accordingly.

5. Present 0OAz  are disposed in the aforestated
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(S.A.T. Rizvi) Agarwal)
Member (a) h&ilrman
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